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 section  43  of  the  Copyrigit
 Aci,  ‘19.7,  [Placed  in  tne
 Library.  See  No.  LT-229  (87.1

 @Q)  A  copy  of  the  Annual  Report
 of  tne  Indian  Museum  Cal!
 cutta,  for  the  year  ‘1965-60.
 (Placed  दर  the  Library.  See
 No  I.T-30  ‘187,)

 NotiFICATIONS  UNDER  ‘DeLar  LaNnp
 Rerorms  Act,  Deter  MunicrPan

 Corporation  Act  AND  ALL-
 Inpia  Services  Acr.

 The  Minister  of  State  in  the  Minis.
 tey  of  Home  Affairs  (Shri  Vidya
 Charan  Shokla):  I  beg  to  lay  on  the
 Table:

 ay  A  copy  each  of  the  following
 Notifications  under  sub-section
 (3)  of  section  9]  of  the

 Delhi  Land  Reforms  Act,
 954,—

 di)  The  Delhi  Land  Reforms
 (Amendment)  Rules,  1966,
 published  in  Notification
 No  F(3),  L.RO/66  in
 Delhi  Gazette  dated  the  8th
 July,  ‘1966,

 Gii)  The  Delhi  Land  Reforms
 (Amendment)  Rules,  ‘1968,

 published  5४  Notifiction  No
 मा (4)  LRO./66  5  Deltii
 Gazette  dated  the  30th
 June,  966  [Placed  in  th3

 Library.  See  No.  LT-3/
 67  ]

 (2)  A  copy  each  of  the  followirg
 Notifications  under  =  sub-
 section  (2)  of  section  479  of
 the  Delhi  Municipal  Corpora-
 tion  Act,  957.—

 (i)  The  Delhi  Municipal  Corpo~
 ration  (Election  of  Council-
 lors)  Amendment  Rules,
 1967,  published  in  Notifica-
 tion  No  F2(2)  67-LSG  in
 Dethi  Gazette  dated  the
 llth  January,  1967.

 (ii)  The  Delhi  Municipal  Cor-
 poration  (Election
 Councillors)  Second  Amend-
 ‘ert  Rules,  1967,  published
 wm  Notification  No.  ¥F.2(2)/

 2894  (al)  LS—5

 Papers  Laid  35990
 €7-LSG  in  Delhi  Gazette
 dated  the  ८  ry  January,
 i967.

 (ii)  The  Delhi  Municipal  Cor-

 (3)

 (4)

 Poration  (Election  of  Coun=
 cillors)  Third  Amendment
 Rules,  1967,  published  =  in
 Notification  No  F2(2)/67-
 LSG  in  Delhi  Gazette  dated
 the  6th  February,  ‘1987.

 [P'aced  in  the  Library.
 See  No.  LT-32/67]

 A  cony  of  Notification  No
 F  39(45)-Rev/64  published
 in  Tripura  Gazette  dated
 the  llth  Januarv  967
 making  certain  amendment  to
 the  Tripura  Land  Revenue
 and  Land  Reforms  (Alict-
 ment  of  Land)  Rules,  ‘1962,
 under  section  98  of  the  Tri-
 pura  Land  Revenue  and  Land
 Reforms  Act,  960  [Placed
 in  the  Library.  See  No  LT-
 133|67  ]

 A  copy  each  of  the  following
 Notifications  under  suo-sec=
 tion  (2)  of  section  3  of  the
 All  India  Services  Act,  95i:—

 (i)  The  Indian  Forest  Serv’ce
 (Fixation  of  Cadre  Stren-
 gth)  Regulations,  1966,
 published  m_  Notification
 No  GSR  672  in  Gazctte
 of  India  dated  the  3ist
 Oc'‘ober,  968

 (ai)  The  Indian  Forest  Service
 (Fixation  of  Cadre
 Strength)  Amendment  Re-
 gulations,  1966,  published
 in  Notification  No  GSR.
 i673  in  Gazette  of  India
 dated  the  3ist  October,
 3966.

 (४0  The  Indian  Forest  (Service
 (Appointment  by  है.
 motion)  Regulations,  1908,
 published  in  Notification
 No,  GSR.  !774  in  Gazette
 of  India  dated  the  26th
 November,  1066.



 1... क  Vidya  Charan  Shukia)
 (iv)  The  indian  Forest  Service

 (Fixation  of  Cadre  Stren-

 @d  in  Notification  No.
 GSR.  77  in  Gazette  of
 India  dated  the  7th  Janu-

 ary,  1967.  [Placed  in  the
 Library.  See  No,  LT-34/
 67.)

 22.8¢  brs.

 ANNOUNCEMENT  RE.  PANEL  OF
 CHAIRMEN

 Mir.  Speaker:  I  have  to  inform  the
 House  that  under  sub-rule  q)  of
 fule  9  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha,  I
 mominate  the  following  Members  on
 the  Panel  of  Chairmen:—

 3.  Dr.  0.  S.  Raju,
 a.  Shri  P.  K.  Deo,
 &  Shri  K.  Manoharan
 4  Shri  C.  K.  Bhattacharyya,
 हैं,  Shri  Gurdial  Singh  Dhillon,

 and
 है,  Shri  Bal  Raj  Madhok.

 22.303  hrs,

 COMMITTEE  ON  PUBLIC  UNDER-
 TAKINGS

 Thirty-seventh,  Thirty  eighth
 Thirty-ninth  Reports

 Secretary:  The  Chairman,  Com-
 mittee  on  Public  Undertakings  97095
 gented  to  the  Speaker  on  the  3rd
 March,  1967,  the  following  Reports: —

 l.  Thirty-seventh  Report  of  the
 Committee  on  Public  Under-

 takings  on  the  Hindustan
 Shipyard  Ltd.

 Thirty-Eighth  Report  of  the
 Committee  on  Public  Under-
 takings  on  the  Pyrites  and
 Chemicals  Development  Co.

 Ltd.
 t  Thirty-Ninth  Report  of  the

 Committee  on  Public  Under-
 takings  on  the  Bharat  Heavy
 Electricals  Ltd.

 and

 12.30)  hrs.

 ANNOUNCEMENT  RE:  PANEL  67
 CHAIRMEN—contd,

 Shri  Hem  Barua  (Mangaldai):  In
 the  pane]  of  names  you  have  an-
 nounced,  ig  there  a  Lady  Member?

 Mr,  Speaker:  Unfortunately  na

 Shri  8  M.  Banerjee
 There  should  be  one.

 Mr.  Speaker:  Next  time  I  an-
 nounce  it  we  will  have  a  lady  Mem-
 ber  also.

 (Kanpur):

 Shrimati  Tarkeshwari  Sinka
 (Barh):  Add  him.  It  will  compen-

 sate  for  everything.

 32.30३  hres,

 PERSONAL  EXPLANATION  BY
 MEMBER

 (Shri  Masant)

 Shri  M.  R.  Masani  (Rajkot)  Mr.
 Speaker,  Sir,  I  was  sorry  to  learn
 that  yesterday,  after  I  and  other
 members  of  the  Opposition  had  left
 the  House  during  the  election  of  the
 Deputy  Speaker,  the  Prime  Minister
 chose  in  our  absence  to  say  certain
 things  which  are  at  variance  with
 the  truth.  Since  she  has  misquoted
 what  I  had  said  to  her  when  I  saw
 her  at  l  am.  on  the  27th  March,
 with  @  view  to  creating  prejudice
 against  me,  I  wish  to  state  the  core
 rect  facts  by  way  of  persdnal  चिकेन
 nation.


